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Article 334 of (he Constitution laxys down that the Provisions Gof the Constitution =
relating o the reservation of seats for (he Scheduled Castes and the Scheduled Tribes and 4
the representation ofthe Anelo-Indran commumits by nonunation in the Houe
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2.1

wolthe People 28
and the 1 epislatve Assemblics of (he States shall Cease 1o have eflect on the expiration of 48

the period of SINDY vears from he commencement of the Constitution In othes words, these

provisions will cease (o have efect on the 2Sth January 2010 i oy extended turther

2 Although the Scheduled Castes ang the Scheduled Tribes have SR D
progress in the last SINY years. the reasons which werehed with the Constituent Assembly 3
m makme provisions w regard to the aforesad feservation of seats and nomination of 4
members have nog ceased o enast s, theretore, Proposed to continue the

eservation for
the Scheduled Castes and the Scheduled Tribey and the fepresentation of (he Anglo-Indj

community by nomination for a turther period of ten s ears,

an

3oThe Bill seeks 1o achieve the aboy e object
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